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central AOMINlSiTRAT IWE TRIBUNAL
principal BENCH; NEU QQUI

0,A, 905/94

Nevj Delhi, the 26th August,.1994

Hon'.ble Shri 3,P. Sharma ,Hember(3)

Shri H»C, Arora ,
s/o ^hri Mool Chand Arora,
Aged about 58 years
R/o DG-ao4, Sarojini Nagar,
NeuJ Delhi.

(By Aduocate Shri B,B, Raval)

Us ,

1 . Union of Ind ia
through the Secretary_
Ministry of Home Affairs,
Gout,of India,
NorthBlock,
Neu Delhi,

2, The Director,
Intelligence Bureau,
Ministry of Home Affairs,
Gout, of India,
North Block,
Nevj Delhi,

3, Shri Kashmiri Lai,
Asstt .Central Intelligehce
Officer Grade Il(Retired)
C/o Director , Intelligence Bureau,
Ministry of Home Affairs,
Gout, of India,
North Block,
New Delhi,

4, Shri Manak Chand,
Assistant Central Intelligence
Officer Grade 11-
in the Intelligence Bureau,
C/o The Diredtor,
Intelligence Bureau,
Gout, of India,
North Block,
New Delhi,

(Shri Hari Shankar,Proxy for
Shri Madhu Panikar)

.. Applic^ ft

. Rerspondsnf

ORDER

Hon'ble Shri 3,P. Sharma,Member(3)

The applicant had the grieuance regarding

fixation of his pay on the ground of his seniori:y which



V.
n

•9 •

c r." Ct'has been aHoQed to him in spite of repeated

ions and therefore he filed the present applx^^ -uion

praying for the grant of the relief that his ;jy bo
fixed at par vjith his juniors on the date of absorptxon'

uith all consequential' benefits as uell as his

superannuation benefits be stopped up alonguith all

DCRT. He has also prayed for the grant of tho

interest as uell as costs.

2. Shri Hari Shankar, appeared as Proxy fqr

Shri fladhav Panikar and stated that after filiiV f

application the applicant has been granted the roliS; . l.*:

the re-fixation of the pay and the pensionary bcnofi^^s

has also been revised. As such the grievance bar. boon

meted out except regarding the interest. The opplig-.nt;.

is also present alonguith the counsel and, he xs

satisfied uith the aforesaid order except th /c b-cause

of the delayed payment, the interest be alloued,

3, Regarding payment of interest to the , p.: lxc_'n,.

there is no administrative lapse on the parti c' ano ;

respondents inasmuch as the applicant himsel* :j j in<^afj •

out the discrepancy in his pay and that of a I'jaior

Shri Kashmiri Lai in 1989.' The respondents h- jo

taken the steps and by the order dated 3uno ^99i3

certain queries uere asked by subsidiary Intol.;.igonco

i Bureau from AQE, IB Hqrs., Neu Delhi. The a rpiicart
I

i against that filed a representation and uhen he dici

I , not get any reply he filed this application xn ^"oriij

I 1994. The respondents did not contest the anplxc.: t;.) n

I ' and made the payments to the applicant. In vii-.; of . .

i this the applicant iS' not entitled to any inxcreoi-,

i 4. The application is therefore disposed of as

infructuous uith no order as to cost.

i1,3. P. bn!
finmser (3 )
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